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CENTRAL ADMINISTRATIVE TRIBUNAL ( (\)
ALLAHABAD BENGH

Original Applicatien Nos 167 of 1988

PKe Agrawal *e ‘o9 Applicant

Versus
Union of India and Others -~ TN Respondents :
CORAM ;

Hon 'ble Mr. Justice UG, Srivastave, Vi
Hon 'ble Mr, K bayya, Member (A )

( By Han. Mr. Justice U.C, Srivestave, W.C), )

As the pleadings are Complete, the case is

being disposed of finally after hearing the counsel

for the parties, The applicant was a permenent employee |

of the Northem Railway on the post of Permanent way

Inspector(Special), The monthly salary of the applicant |
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is Bs.183C.5Cp., The grievance of the applicant is thatho I-L'

has not been paid his salary by the respondents for the

pericd commencing from 3,)2 «1985 to 2.141986 to which
he was entitled, despite the repeated requests and
ultimately he filed this original dpplication in the

menth of 4th February, 19ss Cclaiming the same, The
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the TeA, etc too has not been Paid to him for the said
periods Thus he has kbesen prayed that a sum of Bs’s3153.50p
as tha. total amount due. OQut of which B5e1830.,50p as sala
Iy and ret as TA. for the months of Junce, Cctober,
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November and December 1985,

2% Thg respondents have oppos&d the claim of the
applicant and stated that he should have been filed a
representation bed before dpproaching this Tribunal’,
Even otherwise during these period Leets 3612.85 to 2,186
he was on leave that is Wiy no salary wes payable to him,
$o far as TAs are concerned, as the applicant has not
been sumitted the the bill, the same has not been paid
to him, If the applicant was on leave, he will not be
deprived of his Salary altogether as the salary only for
the period to which he Was not entitled to can only be
deducted but a Govt, servant isi;ntitled to salary for
the leave period @lse in acceordance with the rule,
Accordingly this application is allowed to the extent |
that the respordents are directed Eo calculate the peried
to which the applicant was entitled under the law and

PAy him salary for the said period. If the applicant
submits TA, bills within a period of one month, the
respondents shall also verify the same and Pay the amount
which legally due to him within another one month’
Accordingly the application standsdisposed of finallyf,

Member (A ) Vice Chairman
Dated: 18th August, 1992 ¢
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